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THE HIGH COURT OF JUDICATURE AT BOMBAY
ORIGINAL SIDE

NOTIFICATION

No. G/Amend/855/2022.—In exercise of the powers conferred by Article 229 of the Constitution
of India, the Hon’ble the Chief Justice of the High Court of Judicature at Bombay is hereby pleased
to direct that the following amendments shall be made to Rule 3 (a) Sr. No. 15A, 26, 27 and 28, Rule
8A, 15, 17, 18, 19 and schedule- I of the Bombay High Court Original Side Service Rules, 2002 :—

Rule No. Existing Provision Amended Provision
Rule 3(a) Sr.|-- Insert the new sub Rule Sr. No. 15-A as under :(—
No.15A Senior Private Secretaries to the Honourable
Judges.
Rule 3(a) Sr.|Personal Secretary To be deleted
No.26

Rule 3(a) Sr.[Personal Assistant to the|Personal Assistants to the Honourable Judges.
No.27 Honourable Judges.

Rule 3(a) Sr.|Court Stenographers To be deleted
No. 28
Rule 8 A - Insert the new Rule 8A as under :-

8-A - Senior Private Secretaries to the Hon’ble
Judges:- Appointment shall be by promotion
from amongst, -

Those of Private Secretaries of the Hon’ble
Judges who have served as Private Secretaries
for not less than 2 years ;

(2)
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Rule No.

Existing Provision

Amended Provision

Provided they hold a University Degree,
preference being given to holders of Degree in
Law.

Rule 15

Private Secretary to the Hon’ble
Judge.- Appointment shall
be by selection from among
personal Secretaries to the
Honourable Judges who have
served as Personal Secretaries
for not less than 2 years;

Provided they hold a
Degree from a recognised
University Preference being
given to holders of a Degree
in Law from a recognised
University.

Private Secretaries to the Hon’ble Judges :-
Appointment shall be by selection from amongst
Personal Assistants to the Honourable Judges
who have served as Personal Assistants for not
less than 2 years on Merit-cum-Seniority basis.

Provided they hold a University Degree,
Preference being given to holders of Degree in
Law.

Rule 17

Personal Secretary to
the Honourable Judge.-
Appointment shall be by
promotion on merit-cum-
Seniority from the Personal
Assistants who have served as
personal Assistant for not less
than three years;

Provided they hold
a Degree of a recognised
University.

To be deleted

Rule 18

Personal Assistant to
the Honourable Judge.-
Appointment shall be on
the basis of seniority-cum-
suitability from amongst the
Court Stenographers.

To be deleted

Rule 19

Court Stenographer.-
(a) Eligibility,-

The post shall be filled in from
amongst the candidates who,-

(i) are not less than 21 years
and not more than 35 years of
age; and

(ii) Possess a Degree from
recognised University.
However, this condition may
be relaxed if the candidate
is already working as Lower
Grade Stenographer for not
less than 10 years or Higher
Grade Stenographer for not
less than 8 years in the High
Court or in any other Court
or, tribunal or in the office of

Personal Assistants to the Honourable Judges : -

(a) Eligibility — The post shall be filled in from
amongst the candidates who,-

(i) are not less than 21 years and not more
than 38 years of age ; and

(ii) Possess University degree. However,
this condition may be relaxed if the candidate is
already working as Lower Grade Stenographer
for not less than 10 years or Higher Grade
Stenographer for not less than 8 years in the
High Court or in any other court or Tribunal or
in the office of Advocate General or Government
Pleader, preference being given to candidate
possessing degree in law.

(iii) Posses at least speed of 120 w.p.m. in
Shorthand and 50 w.p.m. in typing.
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Rule No.

Existing Provision

Amended Provision

Advocate General or
Government Pleader.
Preference will be given to
candidates possessing a degree
in law from a recognised
University;

(iii) Possess at least speed of
130 w.p.m. in Shorthand and
50 w.p.m. in typing.

(b) Candidates shall
be selected on the basis of
examination in shorthand,
typing and viva-voce.

(¢) The Chief Justice may
nominate a Judge of the
High Court for supervising
the process of selection of the
candidates for being included
in the Select List.

(b) Candidates shall be selected on the basis of
examination in shorthand, typing and viva-voce.

(¢) The Chief Justice may nominate a Judge
of the High Court for supervising the process of
selection of the candidates for being included
in the Select List.
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Schedule — I
Pay scales in the High Court service
Existing provision Amended provision Remark
Sr. Code Pay Scale Code Pay Scale
No.
1) (2) 3) (2) 3)
15A - Senior Private [43690-1080- w.e.f. 1st October 2007
Secretaries to [49090-1230-
the Hon’ble 56470 (Scale
Judges of Senior Civil
Judge, ACP-I)
24 Private 10,000-325- |Private ‘ Rs. 15600-
Secretary 15,200 Secretaries 39100 + Grade
to the w.e.f. 1st October, 2007
pay Rs. 7900
Honourable (Pay Band 3)
Judges
26 Personal 7,450-225-
Secretary 11,500 +
Special Pay To be deleted -
Rs. 400 per
month.
27 Personal 7,450-225- |Personal Rs. 15600- w.e.f. 1st October, 2007
Assistant 11,500 Assistants 39100 + Grade
to the to the pay Rs. 6600
Honourable Honourable (Pay Band 3)
Judges Judges
28 Court 7,450-225-
Stenographers 11,500 To be deleted B

HIGH COURT OF JUDICATURE
AT BOMBAY.

Date : 7th May 2022.

M. W. CHANDWANI,

Registrar General.
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